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it T faene qreETa : arsasr q@aq’, Mabhanadi is a big problem, I know. But
for that there is another Ministry to look
AL w1 AT AT Nl g fw TE oo,
ST N Wr 3 | ¥ GIHTH ATAFT ATZATE
f& oz fydwa % fag sar sy 9 ufa Imposition of Additional Excise on Vanaspati

arafea wY §ar afi ? " %291, SHRI H.N. BAHUGUNA : Will
the Minister of FINANCE be pleased to

o0 § gg aAAr Argar g fe fage sy sate:
At arg #Y waraw feqfs &, gad fag g (8) whether Government have imposed a
T $ I @ ) fagre aw A new additional excise impost on Vanaspati
afae¥a & fag frar § ? ga arg 1 fn). Vof 11 Moy, 1984
fawT Y e ge &9 afw &1 grauTT fear (b) if so, full details and background

T a1 A ? thereof ;

SHRI PRANAB MUKHERJEE : It is (c) whether there have been any protests
a patent question and the reply will also be against this levy ; and
a patent one. So far as the provision for .
flood control is concerned, the bon. Member (d) if so, the details thereof and Govern-
is fully aware of the position because we ment’s decision thereon ? -
have given the Plan Document where the .
Central sector and the State sectors taken THE MINISTER OF STATE IN THE

- together, during the current plan, we have MINISTRY OF FINANCE (SHRI S.M.
allocated about Rs, 1000 crores for preven- KRISHNA): (a) to (d). A statement is
tion of floods. The other parts of the laid on the Table of the House.
question relates to relief provided to the
States due to flood havoc or damages
caused by flood. So these are two different
questions. ’

Statement

(a) to (d). A conmcessional rate of excise
a duty of five per cent ad valorem was leviable -
on vegetable product until the 11th May,
1984 in terms of notification No. 24/65-
Central Excise, dated the 28th February, 1965.
This notificatien was inadvertently rescinded
on the 1ith May, 1984 with the result that
vegetable product attracted the tariff rate of
excise duty of ten per cent ad valorem from
that date. The concesuional rate of five per
cent ad valorem was, however restored with
cffect from the 1st June, 1984. Further,
Government have decided not to levy central
excise duty on vegetable product in excess of
five per cent ad valorem during the period
from the 11th May, 1984 to the 31st May,
MR. SPEAKER : 1 think he will not be 1984, as requested by the vanaspati industry.
able to answer this question.

+ SHRI CHINTAMANI PANIGRAHI:
May 1 know from the hon. Minister whether
the Government is aware that Orissa
Government had prepared a detailed plan
for the control of Mahanadi floods ? Every
year, the flood in Mahanadi, beyond
Hirakud Dam, has been causing a great
loss and damage to the life and property in
the areas. I would like to know whether
any such proposal is pending before the
Government so that you can work out a
scheme for prevention of flood havoc in
areas beyond Hirakud Dam in Mahanadi
river. -

SHRI H.N. BAHUGUNA : The hon.
SHRI CHINTAMANI PANIGRAHI :  inigter has, in the written statement, stated

I hope the hon. Minister has somethiog  that the notification regarding concession
to say about this Mahanadi floods. It is a rate of excise duty of S%Bi‘nste:d of 10%0 oanl'
big problem for us. TI?e bon. Minister can vegetable products was inadvertently with-
say something about this. drawn. May I know, (a) who is responsible
SHRI PRANAB MUKHERJEE : The for this inadvertence, (b) has any action
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been taken against the person responsible,
and (c) what permanent remecdy has been
provided s0 that such inadvertence does
not take place hercafter ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Sir, constituti-
onal and moral responsibility is all mine,
because 1 preside over the Ministry. But how
it happened, I will explain in a little detail.
As the hon. Member is aware, there was a
proposal in the Finance Bill that silver would
be shifted from Central Excise Classification
item No. 24 to Item 68, and this notification,
as the hon. Member is aware, is a very old
one. The notification was issued on 28.2.1965,
where it was said that on one of these items
viz., vanaspati — though the duty is 10%, they
are not to pay more than 5%. In the original
notification there were 14 items, and over
the period of years a number of items were
removed from this particular notification.
When after the passage of the Finance Bill
on 1ith May, the rew notification was issued,
as 1 bave mentioned in the statement,
inadvertently—and I am sorry for that—botb
these two other items, silver and silk fabrics
which are also covered by that were pnot
taken note of. What should have been done
pormally is that for these items secparate
notification should have been issued on the

same date.

Now, when it came to our notice, immedi-
ately on st June, we rectified the position
and said that the Vanaspati industry is oot
to pay 10% as a result of rescinding the
earlier notification om 11tb May, from Ilst
June they have to pay 5%. Now the question
comes, what is happening for the period 11th
May to ist June, 20 days. For that also, I
have replied tiaat there is a legal formality,
11 (c) is there ; notification has to be issued
and before that certain information has to be
got. Tbis is a formality. That point is also
taken care of. We have already taken care of
the problem created as a result of our
mistake and once again 1 express my regret
for the mistake caused by my Department.

SHRI H.N. BAHUGUNA : While 1
congratulate the Minister for such a candid
reply, because it seldom comes ; it is a re-
freshing change. To that extent, | am happy.
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MR. SPEAKER: A good change is
always welcome.

SHRI H.N. BAHUGUNA * Yes, and I
have already congratulated him for this
refreshing change of admission of something
which bas gone wromg, because things can
80 wrong in such a big organisation.

May I request the Minister to go into the
whole structure of Vanaspati industry ? What
is happening in the Vanaspati industry is,
that unlike the rest of the world, we are

" hydrogenating it, adding nickle to it, adding

80 many catalysts to it, washing them out,
adding vitamins etc. What we are importing,
we are giving to the Vanaspati industry at
Rs. 9.50 per kg. and that is being processed
by them to be sold from Rs. 21/- to Rs. 27/-
per kg. depending on the mark and label,
because Ganesh Flour Mill will given one
mark and the other industries will give other
marks and so on. May I know whether you
will allow soyabean, groundnut oil and other
types of oil to be just refined and sold as oil,
which will be much cheaper and bring down
the price of this particular commodity which

is in the interest of the people ?

SHRI PRANAB MUKHERJEE : With
regard to the problem of edible oils, presently
we are giving 65% of the imported material
to the vanaspati industry. .

As the hon. Members are aware, these
matters are being looked into. Strictly
speaking, not as a Finance Minister, but in
the other capacity as the Chairman of the
Cabinet Committee, 1 am also involved
with it and the suggestions which the hon.
members have made will be taken into
conrideration.

st WA W QTR ;e Y, x@ Am F
94l & FaTA W AW AT AR MG N
94T & qaTe ) FHT AT I[FII AT AR
HTHTT X Iq 9 Qww famre--

Rt ot Aoy wgwen : wgt foar 7 ag
A ArwaTeE g7 faea v fee & frar

Y A R AT : aege oY, q% @
HATTF WISAH { ATTAT TOGAT § JAHT FLvaAT
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war gt fe oY ot @FAr wfgg g1 Sawy
fawzrz aft, fad awx g€, @ foegia
4l FwT & A T s, afes m #
Aurl W), F¥zd F AR gdIEd 8
9T & 7§ AT AR, AT GIRI A, AS
WY JAFT AET AT S &I F qE@ faq
qr i @t sgr w« o 3w fga F IR,
HAT FZF AN § QY AIE H FTEA F
IAT 72 W gEr Afgd, AfF ATHE W G
w1z fear sg, ar fasi ¥ o= A F AN
AYFT AFIT §, N A T Ae | § AR
Y T3 @ &, T HIEIH IS 98 ¥4l
FIEFTT |4l & I I AT
FIIGTAT ® TATN AR AIGA &7 F179 37
a3 gAfaaTT % T Y @ R fadF wrg qm-
qra w3 faaat Fdf F) w31 9q71 AR ST
fear a1, ITH THIA, TF7 FN ? AT gAD
1Y IUTQ FT JIAZT FA ?

SHR1 PRANAB MUKHERJEE: So
far as the first part of the question of the
bon. member is concerned, he himself
would agree with me that it is beyond the
competence of my Ministry to answer that.
And it has been discussed in detail. In
regard to matters arising out of the price
gituation, which be has referred to, in fact,
we have taken certain decisions particularly,
not only this, with reference to vanaspati
industries and others. But as the hon.
members are aware, there was a problem
created, as a result of the mnon-availability
of raw-materials, by putting a total ban on
import of tallow, in the soap industries.
So, arrangements are being made to import
fatty acids as substitute, not only to protect
and to utilise the capacities created in
various industries, but at the same time to
bave an effect on the price front.

off WA «TTE ;G WY 9&T arEy Sy
Qe T@ W {1 919 a1 T  afEae
FAA I IFFARAFATFI@ G

Asq WA : T § I@ T
it HAYCR AR ; 13 H A1 G
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Clearance of the Clalms of Indians from
Bangladesh Regarding their Property

*292. DR. VASANT KUMAR
PANDIT : Will the Minister of COM-
MERCE be pleased to lay_ a statement
showing :

(a) whether the custodian of enemy
property for India by notice in 1971 invited
applications of affected persons from East
Pakistan (now Bangladesh) ;

(b) whether, after Bangladesh was
formed Government constituted two panels
in 1975 for verification of claims and pay-
ment thereof ;

(c) the decisions taken by Government
in 1981 and 1984 on this issue of compensa-
tion ; and

(d) the steps proposed to be taken to
clear the claims of Indians from Bangladesh
regarding their property ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) to (d). A statement is laid on the Table
of the House.

Statemnent

(a) Yes, Sir.

(b) In 1974, the Government constituted
a Panel under Chairmanship of the Custo-
dian of Enemy Property, Bombay for
verification of claims for payment of
ex-gratia.

(c) Inorder to expedite the process of
verification of claims, in 1980 the Govern-
ment increased the number of panels from
one to eight ; and the value of claim to be
initially scrutinised was raised to Rs. 50
lakhs from Rs. 10 lakhs in 1982.

(d) Government.of India have been in
touch with Bangladesh authorities in order
to ensure that the properties vested hy them
are not disposed of without the consent of the
owaners or without the question of compen-





